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No. F/30/4/09/MS
LOK SABHA SECRETARIAT
(M.S. BRANCH)

PARLIAMENT HOUSE ANNEXE
NEW DELHI-110 001
Dated the......May, 2009

From

BRAHM DUTT

JOINT SECRETARY
To

ALL MEMBERS OF LOK SABHA

Subject: Allotment of residential accommodation to Members of 15th Lok Sabha.
Sir/Madam,

| am directed to welcome you and address you on the subject noted above and to request whether you desire to apply

for a Member's residence for the 15th Lok Sabha constituted on............... A Statement showing the residences which are

meant for allotment to the Members of Parliament is encl¢dadexure-I).

2. As the residences in Lok Sabha Members Pool of Houses may not be vacated by the retiring Members of
14th Lok Sabha in time for allotment to Members of 15th Lok Sabha, arrangements have been made for stay of Members
temporarily in Vithalbhai Patel House/State Guest Houses/Bhawans, etc. owned by the State Governments in New Delhi in
single suites free of licence fee till such time regular accommodation is made available to eactHuileser, Members
will be liable to pay charges for food and other additional services including charges of telephdneSette Guest
Houses, etc. directly to the authorities concerned. The licence fee in respect thereof is paid by the Directorate of Estates,
Ministry of Urban Development, Government of India for the period of transit accommodation upto the date of habitability
of regular accommodation allotted to the Members. Member is liable to pay for overstay in transit accommodation or if a
Member needs additional suites, he/she is liable to pay for the same direct to the State Guest House/Bhawan Authorities.

3. On the request of the Members, MTNL, will install a temporary telephone connection in the transit accommodation
and the telephone calls made during stay in Guest Houses shall be adjusted against the total free calls admissible during a
year under 'The Housing and Telephone Facilities (Members of Parliament) Rules, 1956' as amended up to date.

Facilities of Housing etc. to Members
4. Members of Parliament are allotted following types of accommodation on regularebasis
() Hostel type accommodation;
(i) Flat type accommodation; and
(ify Bungalows.

in accordance with the criteria to be laid down by the House Committee, Lok Sabha after its constitution in respect of
allotment to be made from the Lok Sabha Pool of residences.

5. As per provision made in The Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended)
framed under 'The Salary, Allowances and Pension of Members of Parliament Act, 1954 (as amended),” Hostel/flat type
accommodation is allotted to Members without payment of licence fee. Eligible Members allotted bungalows as per criteria
laid down by the House Committee are liable to pay licence fee at normal rate (as applicable to MPs without any rebate)
@Rs. 105/-per month. In case, there is an office block in the bungalow, additional rent would be payable.

6. In Vithalbhai Patel House a Member has the option, subject to availability, to take either one double and a single
suite or three single suites as regular allotment. As the demand for the rooms in and Vithalbhai Patel House is also likely to
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be more than the accommodation available, you are requested to indicate your 2nd and 3rd preferences for alternative
accommodation.

7. Other facilities of Housing, etc. available to Members are mentiodethakure-I1.
8. The general principles to be followed in allotting residences to Members are giuamexure-IIl.

9. Procedure for handing/taking over of Accommodation allotted under Lok Sabha MPs' Pool and rental liability
thereon are given &nnexures-IV&V.

10. Recovery of rent and other charges will normally be made from Member's Salary bills. Before, the occupation of a
residence, Member will be required to sign contract in respect of the following niatiéeralia:—

() That the allotment is subject to Member's agreeing to pay all the Government dues from time to time either by
deduction from his/her Salary Bills or T.A. and D.A. or in cash. In case of his/her failure to make payments when
due, the tenancy will be liable to be cancelled forthwith with consequent eviction.

(i) Subletting/Sharing—Member will not sublet to, or share the accommodation with any person whether a
Member of Parliament or any other person without prior permission in writing from the Chairman of the House
Committee of Lok Sabha.

(i) Member will, on no account whatsoever, sublet or share the accommodation with any member of the staff of
Parliament or any Government Servant.

(iv) Such other terms as the maintenance of sanitation, proper preservation of plants, etc., as the rules may provide
from time to time.

11. It is specifically brought to Member's notice that the accommodation allotted to him/her, is primarily intended for
Member and the member and the members of his/her family only, and under no circumstances will subletting or allowing the
unauthorized persons to stay in the accommodation be permitted. A family shall include wife/husband, as the case may be,
and children, step children, legally adopted children, parents, brothers or sisters as ordinarily reside with and are dependent
on the Member.

12. If it comes to the notice of the Government authorities that a Member had sublet his/her accommodation or
allowed any unauthorized person to stay in the residence, staff quarter and the garage allotted to him/her without the
permission in writing of the Chairman of the House Committee of Lok Sabha, whether during his/her presence at or absence
from Delhi, the matter will be reported to the Speaker, Lok Sabha for such action as he may consider necessary.

13. (i) Members of Lok Sabha or their families can retain Government Accommodation for a maximum period of one
month after their retirement, resignation/removal, or otherwise on ceasing to be Member of Lok Sabha on
payment of the same rent, if any, which they were paying immediately before the occurrence of any of the
events mentioned above.

(i) In the event of death of a Member, the family of the late Member can retain the Government accommodation for
a period of six months from the date of demise on payment of concessional rent, if any, as was being charged
prior to the event.

14. Members are requested to send their application in the form attached to this Accommodation Circular
(Annexure-VI)When applying for accommodation, two or more preferences may kindly be indicated to facilitate the House
Committee to decide the allotment. However, the allotment of preferred accommodation can not be guaranteed.

15. Allotment of Staff Quarters, Garages, Air-conditioners, Refrigerators, @ttose Members who require ACs,
refrigerators, motor garages and staff quarters may apply on the prescribe@ummaire-VIl to IXpbtainable from the
Members, Services Branch, Lok Sabha Secretariat, Parliament House Annexe. There is, however, a shortage of staff quarters
and garages and it may not, therefore, be possible to meet the demands of all Members in this respect. Allotment of motor
garage is basically made on production of photo-copy of registration certificate of the vehicle in Member's own name.
Allotment of ACs, refrigerators, garages and staff quarters will be made strictly according to the date of application and
under direction of the Chairman, House Committee, if necessary.
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16. Telephone Facilities-Under The Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as
amended), a Member is entitled for total three landline telephone connections and two mobile connections in New Delhi and
in their constituency or in usual place of residences. AMember can avail total 1,50,000 free local calls on all these telephon
connections annually. Besides, a Member can avail a broadband connection worth Rs. 1500 p.m. free of charge. Prescribed
application forms for applying telephone facilities are giveirstexure—X to XV.

17. Areply to this letter is requested- by . 2009 otherwise it will be presumed that you do not require any
Accommodation and the Accommodation Sub-Committee/Lok Sabha Secretariat will proceed with allotment of
accommodation for such Members whose requests are received by this date. If postal reply is not likely to reach in time
Intimation may be sent telegraphically/fax.

Note: All requests from Members for residential accommodation received in the Lok Sabha Secretariat prior to the
issue of this Circular will not ordinarily be taken into consideration. Members are therefore, requested to apply
afresh in reply to this Circular on the prescribed forms.

Yours faithfully,

Sd/-
BRAHM DUTT,
JOINT SECRETARY.
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ANNEXUREI
(Reference para 1 of Accommodation Circetay, 2009)

STATEMENT OF ACCOMMODATION AVAILABLE FORALLOTMENT TO MEMBERS OF PARLIAMENT FROM

LOK SABHA MPs POOL
BUNGALOWSAND FLATS
Sl. Accommodation Total Unit
No.
1. Bungalows 161
2. Twin Flats-North Avenue 23
3. Twin Flats-South Avenue 24
4. Single Flats-North Avenue 123
5. Single Flats-South Avenue 89
6. Single Flat-Meena Bagh 21
7. M.S. Flats-BKS Marg 39
8. Single Flat-Pandara Park 1
9. Single Flat-Rabindra Nagar 1
10. Single Flat-Tilak Lane 2
11. *V.P. House (Hostel Type Accommodation) 39
(Single-68 and Double-25)
(Treated as 39 units of Single Regular
Accommodation) + (one spare Single suite)
Total 523

* V.P. House - 1 Double + 1 Single or 3 Single = 1 Regular unit

68 Single

25 Double

} = 39 Regular Unit + 1Spare

STAFF QUARTERS AND MOTOR GARAGES

Sl. Area Total Unit of Staff Total Unit of Motor
No. Quarter Garage
1. North-Avenue (old) 109 A
(N-Block) 20 24
2. South Avenue (old) %5 31
(S-Block) 5 12
3. V.P. House 3 15
4. Ferozeshah Road 42 10
5. Canning Lane 1 4
6. Dr. R.P. Road 15 2
7. Rabindra Nagar Attached 1
8. Meena Bagh Attached 17
9. Western Court Hostel (B-Block) 3 —
New Block 5
Total 320 150
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AREA-WISE DETAILS OF BUNGALOWS

Sl. Area Total Bungalow Nos. Category
No. Unit
1. Ashoka Road 5 16 Vil
34,42,44,50 \%
2. Atul Grove Road 1 30A \
3. Balwant Rai Mehta Lane 5 1,512A, 23 Vil
4. Bishambar Dass Marg 9 2,4,8,14,1,3,5,7,9
5. Canning Lane 13 3,5,95,17,19, 20, 25, 27, Y/
29, 30, 40, 42
6. Copernicus Lane 1 20 VI
7. Ferozeshah Road 24 1,2,3,4,5,6,7,898, \Y/
23,25,31,33
12-A,12-C,12-D, 13-A, 13-E, 14-B, 14-C, 14-E, 16-A V
8. Gurdwara Rakabganj Road 8 2,5,88,19,22,24 Y/
9. Humayun Road 3 C-1/7,C-1/20 *(C-1/2) \
10. Harish Chandra Mathur Lane 4 1,3,7,9 \Y/
11. Janpath 8 14, 16, 20, 22* (13 (15A), 17, 19 Vil
7-B
12. Jantar Mantar 1 1 VI
13. KamrajLane 3 2,6,7 VI
14. Lodhi Estate 6 B-A,17,64,81, 85 Vi
15. Lodhi Garden 1 C-1/13 \Y,
16. Mahadev Road 12 3,48, 14,16, 18, 20, 22, \Y,
26,28, 32
17. Mathura Road 2 AB-13,AB-18 VI
18. Pandara Park 6 Cl/2, Cl/15, Cl/16, CI/19, M
Cl/20, Cl/36
19. Pandara Road 1 BA14 Vi
20. Pt. Pant Marg 6 2,7,90,11-A 12 Y/
21. Rajendra Prasad Road 7 18,14, 18, 20, 22,24 Y/
22. Safdarjung Lane 1 *(12) VI
23. Safdarjung Road 1 *(7) Vi
24. Shahjahan Road 4 AB-79, AB-83, AB-90, AB-91 Vil
25. South Avenue Lane 1 2 \Y/l
26. Teen Murti Lane 4 2,63,14 Vi
27. Teen Murti Marg 1 12 \[

*Not available for allotment.
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Sl. Area Total Bungalow Nos. Category
No. Unit

28. Telegraph Lane 1 4-A Y/
29. Talkatora Road 5 2-A,4,5,8,9 \
30. Talkatora Lane 1 1-A M
31. Tilak Marg 1 Mm-17 VI
32. Tilak Lane 2 C-I/7,C-I/10, Y/
33. Tughlak Lane 1 12 VI
34. Windsor Place 9 6,11,12,12-A,14,17,18, 19, 20 \Y/
35. Willingdon Crescent 1 20 Vil

AREA-WISE DETAILS OF FLATS

Type V (A)
Type V (B)
Type V (C)
Type V (D)
Combined Flat Type V (A/A)
Combined Flat Type V (A/B)
Combined Flat Type V (B/B)

Hostel Type

Type VI (Spl. Type)

- Drawing Room + One Bed Room Set

- Drawing Room + Two Bed Rooms Set

- Drawing Room + Three Bed Rooms Set

- Drawing Room + Four Bed Rooms Set
- Two Drawing Rooms and Two Bed Rooms Set
- Two Drawing Rooms and Three Bed Rooms Set
- Two Drawing Rooms and Four Bed Rooms Set

- Single and Double Room Sets in Western Court Hostel
and Vithalbhai Patel House

- MS Flat, B.K.S. Marg—Drawing + Three Bed Rooms +
Two Staff Quarters + One Motor Garage

Sl. Locality Total Flat Nos. Category
No. Unit
1. Tilak Lane 2 C-lI/5, C-11/32 V(D)
2. Pandara Park 1 *(C/3) Y,
3. Rabindra Nagar 1 D-1/35 V(B)
4. M.S. Flats 39 A-1,A-3,A-4,A-5,A-6,A-7,B-1, VI (Special
B-4,B-5,C-1, C-2,C-3, C-6, ype)
C-7,D-1, D-2, D-4,B-201, B-203, B-204,
B-301, B-302, B-304, B-401, B-402, B-403, B-404,
B-501, B-502, B-504, B-601, B-602, B-603,
B-604,B-701, B-702, B-703, B-704, C-503
5. Meena Bagh 21 1,8,%0,11,19, 21,22, 24, 25, V(©)
Type-C 27,29, 30,31,32,33,34,38,41, 43,44
6. North Avenue 6 4,86, 196 *(95, 195) V
Type-A

*Not available for allotment.
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4

Type-B

Type-C

Combined Flats Type
A/A

. South Avenue

Type -B

Type-C

Combined Flats
Type- A/A

Combined Flats
Type B/B

. V.P. House
Double Suites

115

N

24

1,211,12,13,14, 15, 17, 18, 20,
21,22,27,28, 29, 31, 33, 39, 40,
42,43, 44,45, 46, 48,50, 59, 61,
62, 65, 67,68, 69,70, 71,72, 73,
76, 83, 84, 85, 89, 91, 92,93, 94,
97,98, 100, 114, 115, 118, 122,
127,128,130, 132, 139, 140, 142,
143,146, 147, 148, 149, 150, 159,
160, 161,162, 163, 164, 165, 166,
172,173,174,175,176,177, 178,
183,184,185, 187, 188, 189, 190,
192,194,197, 200, 201, 202, 204,
206, 208, 209, 212, 213, 214, 215
,216,217,218, 219, 221, 222, 224,
225,226,227 *(64, 102, 111)

30,32

3-5,7-9, 8-10, 23-25, 24-26, 35-37,
51-53,52-54, 55-57, 56-58, 80-82,
104-106, 107-109, 108-110,
123 -125, 124-126, 152-154,
155,157, 156-158, 167-169, 168-
170,179-181, 180-182

610, 14, 20, 26, 32, 34, 36, 38, 40,
42,51, 52, 56, 58, 59, 64, 65, 68,
69, 70, 72,73, 74, 84, 105, 107,
108,109,110, 111,112,114, 119,
121,123,125, 126,131,132, 133,
134,136,137, 142,151,152, 157,
158, 159, 160, 161,163,164, 166,
167,169,170, 180, 186, 189*(13,
31,71,120)

22,77,80,81, 82,85, 86,87, 89,
90, 91, 92, 122, 173, 174, 175,
176,178,182, 184, 185,187, 188,
201

1-3, 2-4, 15-17, 16-18, 27-29,
28-30,43-45, 44-46, 47-49, 48-50,
101-103, 115-117, 116-118,
127-129,128-130, 143-145, 144-
146,147-149, 148-150, 171-172

33-35, 37-39, 203-204 *(154-156)

6,14,101-B,101-C, 114, 121,
127,128,213, 214,221,227, 228,
306, 307,313, 321, 327,328,421,
506, 514, 520, 521

*Not available for allotment.

Hostel Type
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2

4 5

Single Suites

68

2,3,8,9,10,25,26,101, 101-A, Hostel Type

102,103,108, 109, 110, 111, 116,
117,125,126, 201, 202, 205, 208,
210, 215,216,217, 218, 219, 224,
225,226, 305, 308, 311, 312, 315,
319, 322,323, 324, 325, 326, 401,
402, 403,404, 405, 408, 4009, 410,
412,413,423, 424,425,501, 502,
508, 510, 511, 515, 516, 517, 518,
519,522,524

AREA-WISE DETAILS OF STAFF QUARTERS

Sl

No.

Area

Total Unit

Staff Quarter No.

North Avenue

North Avenue (N-Block)

South Avenue

South Avenue (S-Block)
V.P. House

Ferozeshah Road

Canning Lane
Dr. R.P. Road

Western Court Hostel
B-Block

Western Court
New Construction

109

42

5

3,4,7,8M,12,13,15,17, 18,19, 21, 22, 23, 24, 28, 29,
30, 31, 32, 33, 34, 35, 38, 40, 43, 44, 45, 46, 50, 51, 53, 54, 56,
57,58,59,61,63,64,67,68,69, 70,71,72,73, 101, 102, 103,
104, 106, 107,108, 110, 111, 113,115,117, 118, 119, 120,
121,122,125,126,127, 128, 129, 131, 132, 133, 135, 136,
137,138,139, 141, 142, 143, 144, 146, 147, 148, 149, 150,
152, 153, 154, 155, 156, 157, 158, 159, 160, 161, 162, 163,
164, 166, 167, 168, 169, 170,171,172,173,174

N-4, N-8, N-10, N-11, N-12, N-13, N-15, N-16, N-17, N-18,
N-19, N-20, N-21, N-22, N-23, N-24, N-25, N-26, N-27,
N-28

1,2,4,5,7,819,13, 14, 15, 16, 18, 19, 20, 23, 24, 25, 28,
29,30, 31, 32,33, 34, 35, 36, 38, 39, 40, 41, 42, 44, 46, 49, 50,
55,56, 57,59, 60, 61, 62, 63, 64, 66, 67,69, 70, 71, 73, 75, 76,
77,80, 81,83, 86, 90,91, 101, 102, 103, 105, 106, 113, 114,
115, 118,120,121, 123, 124, 125, 126, 132, 133, 134, 135,
136, 138, 139, 140, 141, 142, 144, 145, 146, 147, 148, 149,
154,156, 159, 161

S-2,S-3,5-4,S-5,5-6

1,2,3,4,5,7,810,11, 13,14, 15, 17, 19, 20, 31, 32, 34,
35, 36, 38, 39, 41, 44, 47,50, 51, 55, 57, 58, 63, 64

1,2,3,4,7,82913, 14,15, 16, 18, 20, 21, 22, 23, 24, 25,
28,30, 34,39,41,42,45,46,47,48,50, 51, 52, 53, 55, 56, 57,
59, 60, 61, 63, 64, 65, 66

2

1,2,8,4,5,6,7,8,9,10,11, 12 (behind 22A Janpath), 12
(behind 21A Janpath), 13, 29

4-B, 6-B,10-B

3,88,19,20




39

AREA-WISE DETAILS OF MOTOR GARAGES

Sl. Area Total Motor Garage No.
No. Unit
1. North Avenue A 1,2,4,5,6,7,818,17,18, 19, 20, 21, 22, 23, 24, 102, 104,
106, 107,108,112, 113,114,116,117,118, 119, 120, 121,
122,124,125
North Avenue 24 N-4, N-5, N-7, N-8, N-10, N-13, N-14, N-15, N-16, N-17,
N-Block N-18, N-19, N-20, N-21, N-22, N-23, N-25, N-26, N-27,
N-29, N-30, N-31, N-33, N-37
2. South Avenue 31 2,3,5,819,11,13,14,17, 22,23, 24,26, 27, 28,102, 103,
104, 105, 106, 108, 109, 110, 113,114,115, 117, 118, 119,
120
South Avenue 12 S-1,S-3,S-5, S-6, S-7, S-9, S-10, S-11, S-12, S-13, S-15,
(S-Block) S-16
3. V.P.House 15 1,3,6,7,11,12,14, 16,18, 19, 20, 22, 24, 25, 26
4. Canning Lane 4 77,78,79,84
5. Ferozeshah Road 10 53,54,59,61,62,63,70,71,74,75
6. Dr.R.P.Road 2 8,10
7. Rabindra Nagar 1 82
8. Meena Bagh 17 2;B,3,6,7,8,9,10-A, 11,13, 14, 14-A, 15, 16, 17,21, 22




ANNEXUREI
(VidePara 7 of Accommodation Circular—May, 2009)
OTHER FACILITIES OF HOUSING ETC. AVAILABLE TO MEMBERS OF LOK SABHA

1. Every Member shall also be entitled without payment of charges to the supply of water upto 4000KL and electricity
upto maximum of 50,000 units per annum (25,000 units each on light/power meters or pooled together) in respect of any
accommodation allotted to him/her by House Committee in respect of any private accommodation occupied by the Member
in Delhi. If both husband and wife are Members of either House of the Parliament and are residing in the same accommodation,
the electricity in units and water in kilolitre shall be calculated separately.

2. Where in respect of any accommodation, licence fee is payable on account of any improvement or addition made
to it or any additional service provided thereto, it shall be twenty-five per cent less than the normal rent payable in respect
of such improvement, addition or additional service.

3. Furniture shall be made available free of charge to the Members within the existing monetary ceiling of Rs. 60,000/- in
respect of durable furniture and Rs. 15,000 for non-durable furniture respectively. However, additional provision such as
tiles in bath room and kitchen and the facility of washing of sofa and curtains after every three months, the same shall be
provided free of cost to the Member. The rent for additional items of furniture shall be charged on the depreciated value of
the furniture so made available at the residence of a Member.

Explanation I—"Improvement or addition" means the provision of additional accommodation, furniture, table and
pedestal fans, table lamps, floor standard lamps, boilers, refrigerators, desert coolers and air-conditioning units.

Explanation II—"Furniture" means such items of furniture as are admissible to a Member for a residence allotted to
him and includes any additional items taken on rent by him/her.

Explanation Il —"Additional Service" means:

(a) the provision of Safai karamcharis, Jamadars and the staff attached to Members' residence with dusters and
brooms;

(b) the supply of electric bulbs at the residences of Members;

(c) the maintenance of flower beds;

(d) the maintenance of any place (like an Enquiry Office) intended for the common benefit of Members; and
(e) any other service provided for the common benefit of Members.

4. Rebate—Sometimes on request being made by Members, additions/alterations in the form of additional
accommodation is carried out at the residences of the Members and furniture and other items of electrical appliances are
supplied at their residences. The Members are liable to pay additional rent for such additions/alterations as also furniture
items and additional services with 25% rebate as provided in the Housing and Telephone Facilities (Members of Parliament)
Rules, 1956 (as amended).

5. The light, power and water connections, for bungalows/flats can be obtained from the New Delhi Municipal
Council (NDMC) on deposit of security money. No security deposit is hecessary in the case of Vithalbhai Patel House.
Western Court Hostel where sub-meters have been provided by the Government. Every Member, in respect of any
accommodation allotted to him, is entitled without payment of charges to the supply of water and electricity as mentioned
at para 1 above.

6. The flats in Vithalbhai Patel House at Rafi Marg have been provided with independent kitchenettes. No Member
shall be allowed to use coke/charcoal/firewood in the kitchen. He/She would make his/her own arragements for gas/electric
stove, etc., in these flats.

7. In the Western Court, messing facility is available. In bungalows or flats the Members are required to make their
own messing arrangements. Messing in the Western Court omgulsoryfor MPs. In the case of guests or family
members sharing accommodation with a Member in the same suite, messing will be optional, but such guests or family
members who stay in independent suites (other than the rooms allotted to the Members) messing will be compulsory.

N.B.—1. (i) Under the Housing and Telephone Facilities (MPs) Rules, 1956 (as amended), Members are entitled to
avail housing facility in the form of Flat type accommodation along with one unit of Staff Quarter and Motor Garage free to
cost. However, due to shortage of Motor Garage in Lok Sabha Pool, Motor Garage will be allotted subject to availability.
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(ii) the rent for bungalow type accommodation including rent of Staff Quarters and Motor Garage is subject to a
maximum of Rs. 105/- p.m.

2. (i) Durable furniture of the cost of Rs. 60,000/- and non-durable furniture of Rs. 15,000/ are rent free.

(i) Rent for durable furniture above the cost of Rs. 60,000/- will be charged @ 1.2% per month and for non-durable
furniture above the cost of Rs. 15,000/- will be charged @ 2% per month.

3. The rent/charges for services is chargeable as determined by the Government from time to time.

(i) The charges for additional services in respect of bungalows represent the share of expenditure on services such
as pay of safai karamchari and jamadars and materials for the staff, such as dusters, brooms, etc.

(i) The charges for additional services in respect of flats at North and South Avenues, include share of expenditure
on conservance for common place and share of.—

(&) Rent of accommodation, furniture, refrigerators and other articles and services provided in common halls;
(b) Charges of electricity consumed in Badminton Courts at North Avenue and South Avenue;
(c) Share of rent of canteens at North Avenue and South Avenue furniture, etc. provided therein; and

(d) Share of rent providing of partition hedges in the common lawns of North and South Avenues; providing and
fixing R.C.C. posts as obstacles at the end of approaches at North and South Avenues; providing small urinal
stalls over the terrace of flats on first floor at North and South Avenues; Share of rent of the building of Billiard
Room in MPs Club in North/South Avenue; and providing iron bars to windows and ventilators in
first floor flat at North/South Avenues.

(iif) The charges for additional services in respect of flat at Meena Bagh include the water charges for the
servant quarter attached to each flat.

4. Additional rent is recoverable on account of addition and alterations made in bungalows, flats, staff quarters,
garages, etc. from time to time over and above the usual rent.

5. No charges for maintenance of flower and vegetable beds will be recoverable from Members who do not desire this
work to be carried out by thmalis of the CPWD.

6. No rent of scale furniture is recoverable if the residences are allotted and occupied as unfurnished. Proportionate
rebate in rent for scale furniture is admissible on the articles of scale furniture returned.

7. In the case of suites in Vithalbhai Patel House the charges of Electricity & Water consumption are recoverable in
addition on the basis of meter readings.

8. (i) The following items are also supplied to Members on rental basis through CPWD Enquiries:—

(a) Refrigerator (large, medium or small}—one

(b) Air Conditioner (Split/Window type)— For each Drawing and Bed Room.

(c) Desert Cooler/Room Cooler—In place of Air Conditioner, if required.

(d) Room Heater/Blower—for each Drawing and Bed Room.

(e) Insect Killer—for each Drawing and Bed Room.

() Boiler (25 Itr. or 35 Itr. or 50 Itr.)—One.

(g) Aquaguard—one.
(i) The rent for the above electrical items is chargeable as determined by the Government from time to time.
(iii) The above items will be supplied through CPWD Enquiries on availability of stock whether new or old.

9. Besides. Solar Water Heating System are being installed at the residences of Members in New Delhi. Similarly,
another proposal is being undertaken to supply Piped Natural Gas (PNG) at the residences of Members through
Indraprastha Gas Limited (IGL) in New Delhi.

10. Rates of rent and other services/items of all residences are provisional and are subject to revision with
retrospective effect.



ANNEXURELII
(VidePara 8 of Accommodation Circular—May, 2009)
GENERALPRINCIPLES TO BE FOLLOWED INALLOTTING RESIDENCES TO MEMBERS OF LOK SABHA
The following general principles to be followed in allotting residences to Members:—

(&) Anyinformal arrangement made between an ex-Member and a newly elected Member regarding occupation of
any residence will not be recognized. Only an allotment made by the House Committee will be valid. Any

infringement in this regard is likely to result in avoidable dislocation and inconvenience to a newly-elected
Member.

(b) Member who vacated the flats and bungalows allotted to them will have no claim, whatsoever, for allotment
of the same residence.

(c) Inthe case of allotment of accommodation preference will be given to those Members who apply before the
last date fixed in paragraph 17 of the Accommodation Circular for receiving applications.

(d) Separate allotment will be made to each member by the Lok Sabha Secretariat on the advice of Accommodation

Sub-Committee of the House Committee of the Lok Sabha or its Chairman as per the criteria adopted by House
Committee.

Ballot—In case it is necessary to resort to balloting for allotment of residences to Members the following
procedure may be adopted:—

"A list of Member applying for each type of accommodation will be prepared by the Lok Sabha Secretariat
who will incorporate therein all applications received up to a specified date. The list will be serially numbered.

At the appointed time for holding the ballot, paper discs with number corresponding to those against which
entries have been made in the numbered list will be kept ready. These discs will be placed in the ballot box in
the presence of the Chairman, House Committee or a designated Officer of the Lok Sabha Secretariat.

One of the Officers present at the time of the ballot will take out at random from the box one of the discs and
the corresponding name will be called out from the numbered list which will then be entered on the priority list
by the Lok Sabha Secretariat. The procedure will be carried out till all the numbers have been drawn. The

priority list will be signed by the Chairman, House Committee and the senior most Officer of the Lok Sabha
Secretariat who may be present at that time."
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ANNEXURE IV
(VidePara 9 of Accommodation Circular—May, 2009)
PROCEDURE FOR HANDING/TAKING OVER OF BUNGALOWS/FLATS/HOSTELS

Handing over of Bungalows/Flats/Hostels

(i) When the regular accommodation including temporary accommodation for stay of guest, marriage purpose of Staff
Quarter/garage allotted to Member is to be given up by the Member, its vacant possession must be given either to the
Central Public Works Department Enquiry Officer or the Receptionist of the Hostel concerned as the case may be. Till such
vacant possession is given. Member will be considered to be in occupation of the same. Member will be personally
responsible for any loss or damage to Government property provided in the residence. If the loss or damage occurs during
Member'sde factoor de jureoccupation of the residence.

(i) CPWD Service Centre shall be notified well in advance the proposed date and time of handing over of the
premises.

(iii) The Member in whose name the premises stands allotted should, as far as possible, hand over the possession
himself to the CPWD Service Centre. In case the Member wants to get the premises handed over through his authorized
representative, an authority letter authorizing the representative with his attested signature to hand over the possession of
the premises and to sign the deficiency report of furniture (if any) should be sent.

(iv) The Member should ensure the compliance of the following formalities before approaching CPWD Service Centre
for issue of vacation report.

(&) They should get the Electricity/Water Connection disconnected from NDMC and obtain a No Objection
Certificate after disconnection from NDMC regarding upto date payment of electricity and water charges.

(b) They should return the Air-conditioners, Refrigerators, Coolers, etc. taken on hire from Air-Conditioning
Division, CPWD and obtain a 'No Demand Certificate' from them. Similarly, No Demand Certificate from
concerned Electrical Divisions, CPWD, shall be obtained in respect of Electrical fittings and fixtures including
geysers and blowers etc.

(c) They should return the furniture taken from CPWD to the concerned Service Centre and obtain No Dues
Certificate from them. If any deficiency in the furniture is noticed, a report to this effect shall be prepared by
CPWD Service Centre and has to be signed by the Member and handed over to the CPWD representative at
the time of vacation.

(v) After completing the above formalities, the Member shall hand over vacant possession of flat/bungalow along
with servant quarter and garage to the concerned CPWD Service Centre.

(vi) Vacation report shall be issued by the CPWD Service Centre after completion of above formalities.
Taking Over of Bungalows/Flats/Hostel

(i) AMember to whom a bungalow or a flat or hostel accommodation is allotted is required to give at least three days
notice of his arrival to the Central Public Works Department Enquiry Office concerned and for the Western Court to the
Superintendent of the Western Court Hostel as the case may be.

(i) The Member shall approach the concerned CPWD Service Centre along with authority slip issued by the
Lok Sabha Secretariat personally or through his authorized representative whose signature shall be duly attested by the
Member with authorization letter for taking over the possession of the premises and for signing the inventory of the
furniture, etc.

(iii) Vacant possession of bungalows/flats including staff quarters and garage (if allotted) shall be given by CPWD
Service Centre to the allottee during office hours.

(iv) Only routine works like white-washing, painting, cleaning of premises, etc., shall be carried out by CPWD to make
the premises habitable.

(v) Before any requisition for addition/alteration work is given to CPWD, the possession of bungalow/flat must be
taken over by the allottee. The rental liability shall commence from the date when the premises is made habitable after
completion of routine works.
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(vi) For any work of addition/alteration, a requisition shall be given by the Member to the CPWD who in turn will
prepare the estimate and forward the same to the House Committee for approval. Any work of addition/alteration shall be
carried out only after the sanction of House Committee for works costing Rs. 75,000/- in total for the full term of the Member
of Parliament and beyond that by Ministry of Urban Development.

(vii) CPWD Service Centre shall provide old furniture on written requisition by the Member. In case the Member
desires that the furniture be issued to his authorized representative. He should send his requirement of furniture to
concerned CPWD Service Centre along with authorization letter with attested signature of the representative and authority
for acknowledging receipt and return of the furniture. The furniture inventory shall be signed by Member himself or his
authorized representative.

(viii) For supply of new furniture articles, the financial limit for sanction by House Committee for durable and non-
durable articles is Rs. 75,000/- only for full term of the Member. New furniture articles will be supplied only after ganction
the estimate is communicated by the House Committee.

(ix) Furniture articles costing Rs. 75,000/- (Rs. 60,000/-for durable items+Rs. 15,000/- for non-durable items) will be
provided rent free. For any furniture taken over and above this limit, additional rent will be charged on durable items 1.2%
per months and non-durable 2% per month.

Complaints relating to NDMC/CPWD Received in various CPWD Enquiry Offices under Single Window System

(i) Members may lodge their complaints relating to NDMC and CPWD in respect of health, water supply, sewerage,
horticulture and civil works under a Single Window System at the following CPWD Enquiry Offices located in MPs
residential areas..—

CPWD Enquiry Office - Telephone Nos.
North Avenue Service Centre - 23093997, 23092891
South Avenue Service Centre - 23016977,23015250
Ferozeshah Road Service Centre - 23389738, 23381866
Sunehari Bagh Service Centre - 23017631,23018746
Vithal Bhai Patel House Service Centre - 23719780

M.S. Flat, B.K.S. Marg Service Centre - 23324084, 23739558

(i) For complaints in respect of inadequate water supply, blockage of sewer line and non-removal of garbage,
complaint may also be made to NDMC Control Room Phone Nos. 23743642, 23360683, 26870249 (sewer line), 23348300/301
(for garbage removal).
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ANNEXUREV

(VidePara 9 of Accommodation Circular—May, 2009)
RENTALRESPONSIBILITY IN CONNECTION WITHALLOTMENT OF LOK SABHAMEMBERS' POOL

ACCOMMODATION

(a) Acceptance/occupation of allotted accommodation

During of Session
Period

During Non-session Period

() Period during which a
Member is required to accept
or refuse the allotment.

(i) Period during which a
Member who has accepted an
allotment required to occupy
the residence.

(iiy Period during which a
Member when given change

Within 5 days of the issue
of the allotment letter.

Vthin 8 days of the issue of
allotment letter.

Within 8 days of the issue of
the allotment letter.

Whin 3 days of the
commencement of the next
session.

Whin 3 days of the
commencement of the next

of accommodation is required -do- session.
to shift from one residence to

another.

(b) A residence will, however, be liable for re-allotment to another Member on the waiting list, who has not been
provided with accommodation if it remains unoccupied beyond the offered period.

(c) These conditions may, however, be relaxed in individual cases by the House Committee or the Chairman, House
Committee.

(d) Rental Responsibility:

(i) Bungalow Type Accommodatio*hen a Member of Lok Sabha who is without accommodation is allotted a
residence and such allotment is duly accepted by him, his responsibility for payment of rent, etc. in case of Bungalow type
accommodation would commence from the 8th day of the issue of allotment letter or the date of occupation whichever is
early. During session period within 3 days from the date of commencement of next session in case of allotment made during
non-session period.

(i) Change of Accommodation®hen the Member is allowed a change from one residence to another and such a
change is duly accepted by him, his responsibility for payment of rent, etc., in respect of the newly allotted residence would
commence from the 4th day from the date of occupation and his allotment of the old residence would be deemed to have
been cancelled from the 4th day from the date of occupation and rent etc. at market rate charged for the old residence till
finally surrendered and vacated subject toglwviso to Rule 5 of the Housing and Telephone Facilities (Members of
Parliament) Rules, 1956 (as amended).

(iii) Flat/Hostel Type Accommodatior-<ase of Flat and Hostel type accommodation which is allotted to a Member
free of licence fee, the Member is liable to pay market rate of licence fee in respect of the accommodation originally under hi
occupation if not vacated in time or market rate of licence fee of the accommodation allotted as change if not occupied in
time as per rules laid down above.

(iv) Additional AccommodationRent for any additional accommodation provided to a Member shall be chargeable
at a market rate. (This includes temporary allotments for marriage/guests in MP Flats or in Western Court). The allotments
of extra servant quarters/garages, etc. shall be similarly regulated.

(v) Temporary Accommodationtr-case Member is in occupation of temporary accommodation provided in V.P.
House, State Guest House, Western Court Hostel or anywhere else for which Government is responsible for reimbursement
of rent, he/she will vacate the same immediately after he/she occupies the regular accommodation allotted to him/her. In
case the Member fails to do so, he/she will be responsible for payment of rent of such temporary accommodation.

(vi) Date of occupation of accommodation will be reckoned from the date the occupation report prepared by the
CPWD and is signed by the Member of authorized representative.
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ANNEXUREVI

(MidePara 14 of Accommodation Circular—May, 2009)
APPLICATION FORALLOTMENT OF RESIDENTIAL ACCOMMODATION TO MEMBERS OF LOK SABHA

1. Name of the Member
(in block letters)
2. Constituency
(in block letters)
3. State
4. Whether the Member has been a :
From To Total
Year/Month Year/Month | Period
() | Cabinet Minister in the Centre Yes N
(i) | Minister of State in the Centre Yes N
(i) | Deputy Minister/Parliamentary Yes N
Secretary in the Centre
(iv) | Chief Minister Yes| No
(v) | Governor Yes| No
(vi) | Speaker, Lok Sabha Yes No
(vii) | Deputy Speaker, Lok Sabha Yas Np
(vii) | Speaker, State Legislature Yes No
() | Chief Justice/Justice of Supreme Yes N
Court
() | Diplomat (Position) Yes| No
(x) | Chief Justice/Justice of High Court Yes Np
(xi) | Recognised Opposition Leader Yes Np
in Parliament/State Legislature
(xiii) | Cabinet Minister in State Yes Ng
(xiv) | Minister of State in State Yes NG
(xv) | Deputy Minister/Parliamentary Yes N
Secretary in State

46




47

5. For how many terms the Member has been Total period
elected to Lok Sabha/Rajya Sabha

6. () Details of accommodation, if any occupied
during the term of last Lok Sabha:

(i) Whether the accommodation occupied was
surrendered or is being retained:

(iiy Date of likely vacation:

7. Order of preference for area where residential
accommodation is desired from Lok Sabha Pool:
(Subject to entitlement/availability)

First Preference

Second Preference

Third Preference

8. Whether the Member or any member of his family has a house in his/her name within a radius of 6 miles from the
Parliament House, if so, the details thereof:

9. Certificate from the Member:
| certify that—
() The details given above by me are true to the best of my knowledge and belief.

(i) 1 have read the rules under which residences from the Lok Sabha Pool are allotted to Members of Parliament
and agree to abide by them.

(ify The residence applied for is required for my use and the use of members of my family.

(iv) 1 will not sublet or share the residence with any other person, whether a Member of Parliament or otherwise,
without the prior permission in writing of the Chairman, House Committee.

(v) I undertake to vacate the accommodation temporarily allotted to me immediately after | occupy the
accommodation allotted to me by the House Committee on a regular basis.

Date: (Signature of the Member)
Identity Card No.

To

The Director,
Lok Sabha Secretariat,
New Delhi.

Note: (i) Accommodation once allotted by the House Committee as per the preference given by the Member will not be subject to
change till all the Members are allotted regular accommodation.

(i) For details of accommodation in Lok Sabha MPs Pool. Please refer tActtanmodation Circular.
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ANNEXURE VI
(VidePara 15 of Accommodation Circular—May, 2009)
APPLICATION FORALLOTMENT OF STAFF QUARTER TO MEMBERS OF LOK SABHA

To
The Under Secretary,
M.S. Branch,
Lok Sabha Secretariat,
New Delhi

Sir/Madam,

I am to request you kindly to allot a Staff Quarter to me for the use of my servant. The particulars of my servant are
given below:—

1. Particulars of the domestic staff/driver:—
Photograph
(a) Name Age Years of servant
(b) Father's Name duly attested
by Member
(c) Photo I.D. No.

(Please enclose a copy of Ration Card/Driving Licence/l. Card issued by LSS/or any other employing agency)

(d) Permanent Address

Mohalla

Post Office

District

State

(e) Any two visible identification marks:—

(f) General description which may help recognition of the Staff to unknown persons:—

P.T.O.
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2. Particulars of other persons/family members of the servant/staff/driver for whom accommaodation is required, if any—

S.No. Name Age Relationship with Staff

3. Locality/Floor preferred

4. Certified by the Member:—

| hereby certify that the details of guest(s) given above are true to the best of my knowledge and belief.
Shri for whom | require a Staff Quarteoisanfjdedomestic
staff/driver of my Car No. . A Staff Quarter when allotted to me in my turn will be
utilized as a residence for my aforesaid domestic staff (and his family) only and for no other purpose.

Signature ,MP

Name of the MP
(Block Letters)

Constituency

Identity Card No.

N.B.— 1. Staff Quarter will be allotted subject to availability in the locality where the residence is allotted to a Member.

2. This application will not be entertained if all the particulars required above have not been furnished.
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ANNEXUREVIII
(VidePara 15 of Accommodation Circular—May, 2009)
APPLICATION FORALLOTMENT OF MOTOR GARAGE TO MEMBERS OF LOK SABHA
To

The Under Secretary,
M.S. Branch,

Lok Sabha Secretariat,
New Delhi

SubjectAllotment of a Motor Garage
Sir/Madam,
| request you kindly to allot me a motor garage near my flat/bungalow NO. ..........coocoiiiiiiiiiiriie

allotted to me. The particulars of my car are given below:—
1. REQISITAION NO. ..ottt sttt st sne e b eesae s
2. Registered at.......cccocoeeieenieiiiniiesieeiee e, inthe name of.........cccoce i
3. MAKE OF tNE CAF..... i
4. | certify that:—

() the car specified above is owned by me;

(i) the garage when allotted will be used only for keeping my car and for no other purpose whatsoever; and

(iiy the garage will be surrendered when not required.

5. NAME OF the DIIVET ...ttt e s b et e e ae e ne e e (N.A. in case of self-driven)
LICENCE NO. .ot With upto date Validity ......ccceoeeeeiieiee e
Yours faithfully,

Date......ccccceverenne Signature
Place.......cccoeenn. Name of M.P.

Constituency

I.C. No.
N.B.— (i) Member is requested to kindly enclose a photocopy of registration certificate in respect of vehicle registered in his/her ow

name.

(i) Motor Garage will be allotted, subject to the availability in the locality where the residence is allotted to a Member.
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ANNEXURE X
(VidePara 15 of Accommodation Circular—May, 2009)

APPLICATION FOR ALLOTMENT OF REFRIGERATORS AND AIR-CONDITIONERS IN DELHIAND NEW DELHI
TO MEMBERS OF LOK SABHA

1. Name (Block Letters):
2. Residence occupied:
3. Whether the residence is fitted with—
() Power Plug:
(i) Power Meter:
4. No. and capacity of Refrigerator/ACs:
5. Whether the refrigerator/ACs is required for—
() the whole year:
or
(i) temporarily (state period):

6. Whether any refrigerator/ACs was supplied during the preceding year? If so, please state whether the refrigerator/
ACs supplied was—

() for the whole preceding year:
or
(i) temporarily (state period):
7. No. and capacity of refrigerator/ACs supplied (state size, if known):
8. Permanent Address:

| will pay rental/deficiency charges, if any, as per the rules.

Dated: Signature of the Member
Constituency NO. .......ccccceeueeennee
Identity Card NO. ......cccceveeinennne
To
The Under Secretary,
M.S. Branch,
Lok Sabha Secretariat,
New Delhi
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ANNEXURE X
(VidePara 16 of Accommodation Circular—May, 2009)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR FIRST MOBILE PHONE CONNECTION FORAMEMBER OF PARLIAMENT UNDER THE
HOUSINGAND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated:

From

(Name in Block Letters)
To

The Under Secretary,
MS Branch,

Lok Sabha Secretariat,
New Delhi.

Sir/Madam,

Kindly arrange to provide me one mobile phone connection (MTNL)* in Delhi with national roaming facility for my
use as a Member of Parliament.

OR

My existing mobile number. taken from MTNL, Delhi which is in my name may be converted from
private to MP connection with national roaming facility, for my use in Delhi as a Member of Parliament.

2. lundertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) (Amendment) Rules, 1956 (as amended), in respect of the above
phone(s).

Yours faithfully,

Member of Parliament

I.C. No.

Constituency

*Requisite proforma may be obtained from LO (MTNL) Room No. 520, Parliament House Annexe, New Delhi.
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ANNEXURE XI
(VidePara 16 of Accommodation Circular—May, 2009)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR SECOND MOBILE PHONE CONNECTION FORAMEMBER OF PARLIAMENT UNDER THE
HOUSING AND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated:
From
, M.P.
(Name in Block Letters)

To

The Under Secretary,

MS Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

In addition to my existing MTNL Delhi Dolphin Mobile Connection Number of MTNL,

kindly arrange to:
Option-|
Provide me the 2nd Mobile of MTNL Delhi Dolphin with National roaming facility in Delhi/New Delhi.

OR
Option-Il
Provide me the 2nd Mobile Phone connection of BSNL from my constituency namely
District State with National roaming facility for my use as a Member of
Parliament.
OR
Option-Il
Convert my existing Post paid connection of MTNL/BSNL bearing Number (which is working in my

name only and not in any other name) to MP quogaf.12.12.2006 and provide National roaming.

2. l undertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) (Amendment) Rules, 1956 (as amended), in respect of phone(s).

Yours faithfully,

Member of Parliament

I.C. No.

Constituency
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ANNEXUREXII
(Vide Paral6 of Accommodation Circular—May, 2009)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF TELEPHONE AT THE USUAL PLACE OF RESIDENCE OFA
MEMBER OF PARLIAMENT UNDER THE HOUSINGAND TELEPHONE FACILITIES (VEMBERS OF
PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated:
From
, M.P.
(Name in Block Letters)

To

The Under Secretary,

M.S. Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

Kindly arrange to provide a new telephone connection for me/to treat telephone No.
working for me as per particulars mentioned below under the Housing and Telephone Facilities (Members of Parliament)
Rules, 1956 (as amended):—

() Location of the Phone: House No.

Town/Village
Taluka/Tehsil
District

State

(i) Name of the nearest Telephone Exchange

(ify Approximate distance from nearest Exchange by road

(iv) Particulars of any other Telephone(s) already working for me in the Constituency/permanent residence or
office

(v) The above location is my usual place of residence/a place situated within the State in which my constituency is
or within the State in which | reside.

2. 1 undertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable
under The Housing and Telephone Facilities (Members of Parliament ) Rules, 1956 (as amended), in respect of the above
telephone.

Yours faithfully,

Member of Parliament

I.C. No.

Constituency
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ANNEXUREXIlI
(Vide Paral6 of Accommodation Circular—May, 2009)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF TELEPHONE AT DELHI/NEW DELHI FORAMEMBER OF
PARLIAMENT UNDER THE HOUSING AND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT)
RULES, 1956 (AS AMENDED)

Dated:
From
, M.P.
(Name in Block Letters)

To

The Under Secretary,

MS Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

Kindly arrange to provide a new telephone connection for me

Without STD/with NSD/Both NSD&ISD
To treat telephone No. already working for me

at the following address under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as
amended):—

New Delhi/Delhi

2. The telephone may be made over at any time during hours to
hours on

3. lundertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable under The
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above telephone.

Member of Parliament

I.C. No.

Constituency
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ANNEXURE XIV
(Vide Paral6 of Accommodation Circular—May, 2009)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF THIRD TELEPHONE CONNECTIONAT THE RESIDENCE OFA
MEMBER OF PARLIAMENT UNDER THE HOUSINGAND TELEPHONE FACILITIES
(MEMBERS OF PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated:
From
, M.P.
(Name in Block Letters)

To

The Under Secretary,

MS Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

Kindly arrange to provide a new telephone, connection for me for internet connectivity purposes either:
(@) Atmy office situated in my residence in Delhi or New Delhi; or
(b) At my usual place of residence; or
(c) Ata place selected within my constituency or State; or
(d) Within the State in which | reside.

2. Particulars mentioned below under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as
amended):—

() Location of the Phone: House No.

Town/Village
Taluka/Tehsil
District

State

(i) Name of the nearest Telephone Exchange

(ify Appropriate distance from nearest Exchange by road

(iv) The above location is (a), (b), (c), (d) as above

3. lundertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable under The
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above telephone.

Yours faithfully,

Member of Parliament

I.C. No.

Constituency
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ANNEXURE XV
(Vide Paral6 of Accommodation Circular—May, 2009)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR THE PROVISION OF BROADBAND INTERNET FACILITY ON TELEPHONE CONNECTION
TOAMEMBER OF PARLIAMENT UNDER THE HOUSINGAND TELEPHONE FACILITIES
(MEMBERS OF PARLIAMENT) RULES, 1956 (AS AMENDED)

From
, M.P. Dated:
(Name in Block Letters)

To

The Under Secretary,

MS Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

Kindly arrange to provide Broadband Internet facility on telephone No. under the

Housing and Telephone Facilities (Members of Parliament) (Amendment) Rules, 1956 (as amended):
(&) Atmy office situated in my residence in Delhi or New Delhi; or
(b) At my usual place of residence; or
(c) Ataplace, selected within my constituency or State; or
(d) Within the State in which | reside as per particulars mentioned below.
Particulars of the Phone and location where the broadband internet facility is required:

Telephone No.

House No.

Town/Village
Taluka/Tehsil
District

State

() Name of the nearest Telephone Exchange

(i) Approximate distance from nearest Telephone Exchange

2. I undertake to abide by all the terms and conditions for the provision of Broadband connectivity on the existing
landline connection.

3. l undertake to pay in full all the Telecommunications, MTNL and BSNL dues in excess to Rs. 1500/- per mensum
as payable under The Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of
the above broadband connection.

Yours faithfully,
Member of Parliament
I.C. No.

Constituency

GMGIPMRND—1369LS—01-05-2009.
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